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ORDER

IA 2961/2020

This application is filed by the Liquidator seeking the release of dividend
amount of Rs. 91,59,112/- to the Corporate Debtor because the ROC has
asked the Liquidator of the Corporate Debtor to provide indemnity bond and
solvency certificate for remitting this amount to the Corporate Debtor.
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Since the company itself is in the liquidation, it will not be possible to provide
the indemnity bond, if this money comes to the company it will go into the
liquidation estate and the same shall be distributed to the stakeholder.
Therefore, the Liquidator has prayed for directing the ROC to immediately
remit the dividend amount of Rs. 91,59,112/- to the Liquidation Estate of the
Corporate Debtor.

On hearing the submission of the liquidator, it appears that it is not possible
for the Liquidator to provide indemnity bond and solvency certificate.
Therefore, ROC is hereby directed to remit the amount of the Corporate Debtor
within 15 days from today.

Accordingly, this application is allowed.
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